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ORDER.

1. None present.

2. This Petition is transferred from the Hon'ble High Court

pertaining to recovery of Debt, therefore within the

provisions of Section 433 (e) of the Old Act.

3. The Petitioner has not so far complied with the Statutory

provisions of furnishing Form No.s etc. Time is granted.

4. The Petitioner di directed to complete the statutory

requirements on or before 22-05-2017 .

5. The Transfer Application is therefore listed for hearing on 08-

06-2017.
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